FORM A

PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SURYA FOUNDRY PRIVATE LIMITED

(A Corporate Guarantor)

RELEVANT PARTICULARS

1. | Name of the corporate debtor SURYA FOUNDRY PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 18/11/2005
3. | Authority under which corporate debtor is | Registrar of Companies, NCT of Delhi &
incorporated / registered Haryana
(ROC-DELHI)
4. | Corporate Identity No. / Limited Liability | U29199DL2005PTC142669
Identification No. of corporate debtor
5. | Address of the registered office and principal office (if | Registered office as per MCA: AG-31,
any) of corporate debtor Shalimar Bagh, New Delhi-110068
6. | Insolvency commencement date in respect of corporate | 29/07/2026
debtor (As per order of NCLT New Delhi Court-
IV (Special Bench) 29" July 2026 in
Company Petition no.
CP (IB) 41 (ND) 2026
7. | Estimated date of closure of insolvency resolution | 25/01/2027
process (180 days from the Insolvency
Commencement date which is 29" July,
2026)
8. | Name and registration number of the insolvency | NAME: - REETESH KUMAR AGARWAL
professional acting as interim resolution professional Registration no.: -
IBBI/IPA-001/IP- PO0878/2017-18/11475
9. | Address and e-mail of the interim resolution | Address:
professional, as registered with the Board Unit no 531, S.G. Shopping Mall, D.C.
Chowk, Rohini Sector-09 Delhi: -110085
E-Mail: carkagarwal@gmail.com
10. | Address and e-mail to be used for correspondence with | Address:
the interim resolution professional Unit no 531, S.G. Shopping Mall, D.C.
Chowk, Rohini Sector-09 Delhi: -110085
E-Mail: ipsuryafoundry@gmail.com
11. | Last date for submission of claims 12th August 2026
(Date of appointment of IRP is 29" July,
2026)
12. | Classes of creditors, if any, under clause (b) of sub- | N.A.
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | N.A.
Authorised Representative of creditors in aclass (Three
names for each class)
14, (a) Relevant Forms and https://ibbi.gov.in/home/downloads

(b) Details of authorized representatives
Are available at:

N.A.



https://ibbi.gov.in/home/downloads

Notice is hereby given that the National Company Law Tribunal, New Delhi Court-1V
(Special Bench) has ordered the commencement of a Corporate Insolvency Resolution Process
for SURYA FOUNDRY PRIVATE LIMITED which stands as a Corporate Guarantor for
the principal borrower (MUBARAK OVERSEAS PRIVATE LIMITED) on 29t July 2026
vide its order passed in (CP (I1B) 41 (ND) 2026) .

The creditors of Surya Foundry Private Limited, are hereby called upon to submit their
claims with proof including claims arising out of the Deed of Guarantee executed by the

corporate debtor on or before 12th Aug 2026. to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Reetesh Kumar Agarwal

Interim Resolution Professional

Surya Foundry Private Limited

IBBI Reg. no.: - IBBI/IPA-001/1P-P00878/2017-18/11475
Email ID: ipsuryafoundry@gmail.com, carkagarwal@gmail.com

AFA Valid up to 31.12.2026

Date: - 31/07/2026
Place: - New Delhi



mailto:ipsuryafoundry@gmail.com
mailto:carkagarwal@gmail.com
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Ti-." ADNTYA BIHLA

¢ CAPITAL

LOANS INVESTMENTS INSURANCE PAYMENTS

ADITYA BIRLA CAPITAL LIMITED
Registercd Olice - Irudian Ragan Gompinmd, Veroses), Gujarat 3622465 Branch Address af :
Plat fea 17, Wiawd Budichingg, 2ol Floor, Ravaklarmbs Boae, MeweDefi-5 10001

AFPEMNDIX IV [See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]
Symbolic Possession Motice (for immovable Property)

Fimance Lo ardd Adiltva Birla Cagnl:

e aggounl of dhe aomalgagsnabon aelween Sdya Birlz
Lid. wide te Echeme ol Arragarmation datag 11022024 caly recorded in tha Order

passed. oy 1ha Maboanal  Coprpamy Law Drifuanal - aoroedanad on 2203050080 all ne

of=ralarg . fcanleasls  aebligabans  Soaal  achais 8

SHEg '!ir TR b ] T e N T | b e T T

FARFAES] actionz #itimledto boirdintad by oor aganzt Aditia Rirla Finarag Llel, o redslion
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reat with mule -3 gl e Sedunly iMesast (Entoraerment) Kules; 206 iszaed 2 pamant
tipdice clted 200052026 calling. wpon the borrowers mrnely Kis. Mohil Erderprises,

iBorrower) Thraugh its Proprietor, Mr, Mehit Fratap {Co-borrewarMaortgagor) and Mrs,
Suman [Guarantor) ko regay the armourt menhonad in the ratice teing Ra. 32,98 A7 3.56/-
(Rupezes Thirly-Twa Lakhs Hinety-Eighl Thousamd Four Hundred  Sevenly-Three and

Paise Fify-8iz Onlyp by waw o culskrdien peacipal, aregaes dncheding sceroed sl
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Eighl  Thousamd Fog  Handfed” Spwanig=T] i Fass FiflySo0 Dinly) Oy sy ol
|,|:,."_;:,5||'-'Ii|.:_; grincipal, arrears (cudingg accrued fale charaes) and inlergzs G138 052526
anc inlerast tharaar.

e barrawers Aarion S ariled o he peossans o subsestion B
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Description of thep Immavable Praperiy-

Al That Parl % Parces ol Praparty Ssaring 8 s2nop meesorivgg 27200 squane yardaoe 32,74
squarg realars, consisting of Khassa nurraes T31, situsled a1 Pankinitgart - Mawana Marg
Pargara Hitnore, Tehsil Mawana. Desinet Mesrul owren oy B, Mol
Pratap, Ime Snuencianes alwaich a5 par sals dean dated SO arapdan figraendar
East: V0 feed & mehd™ali o kioopalen cRarkl 32 Feek 4 inchiShog ol dbhess, cWesl &
feedParinshiaparh Mawans Road, South: 27 faet & mchiGhop of Anket Kurear!
DATE- 397007 2026 Authnrised OHizer,
PLACE : Delhi [aditya Rirla Cagpital Limited)

A aqienizral thal 1he undersinngd Bas token Sainbslin

i Eechan 13 af e

Farkenitgen

2 EMBASSY
EMBASSY DEVELOPMENTS LIMITED

(Formerly Equinox India Developments Limited)
CIN: L45101HR2006PLC095409
Registered Office: Office No 01-1001, WeWork, Blue, One Square, Udyog
Vihar Phase 4 Rd, Gurugram, Haryana - 122016
Tel: (0124) 4609559 | Email: ir@embassyindia.com
Website: https://embassyindia.com/

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALIZATION OF PHYSICAL SHARES

Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026 dated
January 30, 2026, another special window is now open for a period of one year, from
5" February, 2026 to 4" February, 2027, to further facilitate the investors to get their
rightful access to their shares.

This facility of a special window is for transfer and dematerialization (“Demat”) of physical
securities which were sold/purchased prior to April 01, 2019.

The special window shall also be available for such transfer requests which were
submitted earlier and were rejected/returned/not attended to due to deficiency in the
documents/process/or otherwise.

Kindly refer to the matrix below regarding the applicability of lodgement:

Execution Date | Lodged for transfer |Original Security | Eligible to lodge in
of Transfer before April 01, Certificate the current
Deed 20197 Available? window?
Before April 01, No Yes Yes
2019 (itis fresh lodgement)
Before April 01, Yes (it was rejected/ Yes Yes
2019 returned earlier)
Before April 01, Yes No No
2019
Before April 01, No No No
2019

Kindly note that the request(s) which are accompanied by original certificate(s) along with
transfer deeds and relevant supporting documents as mentioned in the above-mentioned
Circular, will only be considered under this special window. The securities so transferred
shall be mandatorily credited to the transferee only in demat mode and shall be under
lock-in for a period of one year from the date of registration of transfer. Such securities
shall not be transferred/lien-marked/ pledged during the said lock-in period

Eligible shareholders who wish to avail this opportunity may submit the transfer request
along with requisite documents to the Company's Registrar and Share Transfer Agent,
i.e., KFIN Technologies Limited, as per the following details:

Name & Postal | Kfin Technologies Limited

Address Address: Selenium Building, Tower-B, Plot No 31 & 32, Financial
District, Nanakramguda, Serilingampally, Hyderabad, Rangareddy,
Telangana, India—500 032.

Helpline No. | +91-40-67162222 / 79611000

For any query | Raise request at: https://ris.kfintech.com/clientservices/isc
Send an email at: einward.ris@kfintech.com

For Embassy Developments Limited

sd/-

. Vikas Khandelwal
Place: Gurugram

Company Secretary

Date: July 31, 2026 ACS 18475

G. K. CONSULTANTS LIMITED
CIN: L74140DL1988PLC034109
Web: https://gkconsultantsltd.com; E-mail Id: akg_gkcl@yahoo.co.in
Regd. Office : Plot No. 17, Road No. 35 Ground Floor Punjabi Bagh,
Delhi-110026. Contact No: 9312235713

NOTICE OF 38th ANNUAL GENERAL MEETINGTO BE HELD
THROUGH VIDEO CONFERENCING / OTHER AUDIO-VISUAL MEANS

NOTICE is hereby given that the 38" Annual General Meeting (“AGM’) of the

Members of the G.K. CONSULTANTS LIMITED (‘the Company”) will be held on

Saturday, August 22, 2026 at 03:30 P.M., through Video Conferencing (“VC”)/ Other Audio-

Visual Means (“OAVM”), in compliance with applicable provisions of the Companies

Act, 2013 and Rules framed thereunder read with applicable General Circular(s) issued by

Ministry of Corporate Affairs (“‘MCA”) and Securities & Exchange Board of India (“SEBI”) in

this regards, to transact such business(es) as set out in the 38" AGM Notice, without

physical presence of Members ata common Venue.

In accordance to the MCA Circulars & SEBI Circulars, the Company has completed the

dispatch of the Notice of 38" AGM along with Annual Report 2025-26 for the financial year

ended on March 31, 2026, on Friday, July 31, 2026 only through electronic mode to those
members, whose e-mail IDs were registered with the Company / Depository Participant as

Friday, July 31,2026.

Members can participate and attend the AGM only through VC/OVAM facility, the details/

instructions for Joining the Meeting are provided under the Notes section of the Notice of

38th AGM. Members attending the Meeting through VC/OVAM shall be counted for the

purpose of reckoning the quorum under section 103 of the Companies Act, 2013.

The notice of 38" Annual General Meeting along with Annual Report 2025-26, is available

on the Company's website at https://www.gkconsultantsltd.com and also available on the

website of the Stock Exchanges i.e. BSE Limited at https://www.bseindia.com.

Instructions for e-voting are as under: -

(i) The company is providing to its members, facility to exercise their right to vote on
resolution(s) proposed to be passed at the 38" AGM by electronic means (remote e-
voting/ e-voting at the 38" AGM). The company has engaged the services of NSDL as
the agency for providing the remote e-voting / e-voting at the 38" AGM facility to cast
their votes on all resolutions as set out in the Notice of 38" AGM. The Detailed
procedure to cast vote through remote e-voting / e-voting at the 38" AGM are
provided in the Notice of 38" AGM. The Members are requested to read the
instructions carefully;

(i)  The remote e-voting period shall commence on Wednesday, August 19, 2026 (09:00 a.m.)
and ends on Friday, August 21, 2026 (05:00 p.m. IST). The remote e-voting shall be
disabled by NSDL thereafter and remote e-voting shall not be allowed;

(i) Aperson, whose name appears/ recorded in the register of members or in the register
of beneficial owners maintained by the depositories as on the cut-off date i.e.,
Saturday, August 15, 2026 shall only be entitled to avail the facility of remote e-voting/
voting atthe meeting;

(iv) Any person, who has acquired shares and becomes the member of the Company
after sending of the notice of 38" AGM and holding shares as on cut-off date
(for e-voting) i.e., Saturday, August 15, 2026 may obtain their user id and password
for remote e-voting by referring to the e-voting instructions available in AGM Notice;

(v) The Members who have casted their vote by remote e-voting during remote e- voting
period, may also attend/ participate in 38th AGM through VC/OVAM, but shall not be
entitle to cast their vote again.

(vi) The Members present in the 38" AGM through VC / OAVM faciity and have not
casted their vote on the Resolutions through remote e-voting period and are
otherwise not barred from doing so, shall be eligible to vote through e-voting system
duringthe 38" AGM.

(vii) The Board has appointed CS Chetan Prasad, (Membership No. ACS A71905)
Practicing Company Secretaries, as the scrutinizer (“Scrutinizer”) for conducting the
e-voting process in afairand transparent manner.

(viii) The Register of Member and Share transfer Book of the Company Shall remain
closed form Saturday, August 15, 2026 to Saturday, August 22, 2026 (both day
inclusive) for the purpose of Annual General Meeting.

In case of any queries relating to e-voting or attending AGM through VC/OAVM, members

may refer the Frequently Asked Questions (FAQs) for the Shareholders and e-voting user

manual for Shareholders available at the download section of www.evoting.nsdicom or call
on toll free no: 1800-1020-990 or 1800-224-430 or send a request at evoting@nsdl.co.in or

contact National Securities Depository Limited, Trade World, AWing; 4" Floor, Kamala Mil

Compound, Senapati Bapat Marg, Lower Parel, Mumbai-400013, at the designated email

id:- evoting@nsdl.co.in.

For G.K. Consultants Limited
Sd/-

Saroj Gupta

Managing Director

DIN: 07793920

Place: New Delhi
Date: July 31, 2026

FORM NO. INC-26
[Pursuant to Rule 30 of Companies {Imcorporation) Rules 2014]

Adwertisement to be published in Newspaper for the change in Registered Office
of the Company from gne state 1o another
BEFORE THE CENTRAL GOVERNMENT
REGIOMAL DIRECTOR, NORTHERN REGION
MINISTRY OF CORPORATE AFFAIRS
Im the matter of sub-section 4 of section 13 of the
Companies Act 2013 and clause [a) of sub-section (5)
of Rule 30 of the Companies [Incorporation) Rules 2014
in the matter of M/S. FORTE INFRATECH SERVICES PRIVATE LIMITED
(L4210 DL 2008PTC173508) having its Registered Office at 972, Sector A, Pocket B,
Vasant Kunj, Mew Delhi-110070.
Matice 15 hiereby gen 1o Genemal Putsic that the cormparny WS, FORTE INFRATECH SERVICES
PRIVATE LIAITED proposes bomae the application to the Central Gosern ment wnder section
13 of the Companies At 2013, seeking confirmation of alteration of Memorandum of
Axzpocition of the compary in term of special resolution passed 2t Extra ordinary Genaral
testing held on Morday, 27th DAY OF Juby 2026 1o enable the company o charge its
Registered Cifice from “Mational Capital Territory of Delid™ to "State of Hangana™,
Any person whose interest is kely to be affected by the proposed change, may deliver
either on MCA portal [wenmcagoving by filing an Investor Complaint Form on the
MCA Partal [wWeosw micagoon) or cause to be delvered o seand by registened post of
hisfher ogections supporied by an afidavit stating the nature of hisfher interest and
ground of opposition to the Regional Director at the Address B-2 WING, 2Znd FLOOR,
PARYAVARAN BHAWAN, Co0 COMPLEX, NEW DELHI-110003, withen 14 Days of date of
publication of thiz rotice with & copy to the applicant company at its registerad office at
the address mentioned below:
ADDRESS OF REGISTERED OFFICE: 972, Sector A, Pocket B, Vasant Kunj, MNew
Delhi-110070 For and an behalf of apalicant
FORTE INFRATECH SERVICES PRIVATE LIMITED
Sdjf
Ashish Srivastava
Darector
DiM:01853126
CR-1, Cheh Reoad, Malibu Town,
Sohna Road, Gurugram, Haryana- 122018

Date: 01-08-2026
Place: Diefhi

FORM A
PUBLIC ANNOUNCEMENT

[(Regulation 14 of the Insodwency and Bankruptey Board of India
(Woluntary Liguidation Process) Regutations, 2017)]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

HELIOS INFRASTRUCTURE AND PROJECTS LTD.

HELIOS INFRASTRUCTURE AND
PROJECTS LTD

1. | Meme of corporata parson

ATVO Enterprises Limited
(Formerly Known as Vandana Knitwear Limited)

CIN No :- LAG4NRJI995PLCO72122; GESTIN: 0BAADCTOBG0HIZE
Reglstered Office: Bhandari Plaza, 2nd Floor, Opp Magar Panshad Rasendra Marg
Bhilwara -311001 (Rajasthan)

Contact: 01482-4007 37; E-Mail I0:- vandanaknitwearlimited 202 1E gmail.com
Wiebalte: www, vandanaknitwear.co

_ NOTICE -
Ease of Doing Investment - Special Window for

Transfer and Dematerialisation of Physical Securities

Pursuant to SEBI| circular Mo, HO/3813M11(2)2026-MIKSD-
FPODMATS0r2026 dated January 30, 2026, we bring i toyour notice that &
=pecial Window has been opened from February 05, 2026 to February 04,
2027, to facilitate the iransfer and dematerialization ('demat’) of physical
securities.

The special window is opened for transfer and dematerialisation of
physical shares which were sold/purchased prior to 18t April, 2019 and for
such transfer requests which were rejected! retumedfnot attended due to
deficiency in the documents’ process or otherwise. The eligible
sharehofders who have missed the earier deadiine, are encouraged to
fake advantage of this opportunity,

Ploase note that the requestis) which are accompanied by original
cartificate{s) along with transfer deeds and relevant supporting
documents will only ba considered under this Special Window. The
securities so transferred shall be mandatarlly credited to the ransfares
anly in demat moda and shall be under lock-in for a pariod of ane year from
the date of registration of transfer, Such securities shall not be
transfarredflian-marked/pladged during the said lock-in period

For any queres on the above matter or lodgement of documents,
sharsholders are requested to contact the Company's Registrar and
Share Transfer Agent MUFG Intime India Private Limited (Formerly
Known as Link Intime Private Limited) (RTA of ATVO Enterprises
Lirmited), at -101, Embassy 247, L.BES. Marg, Vikhroli [West),
Mumbai 400083., Email Id: rnihelpdeski@in.mpms. mufg,com,.
Tel: +91 22 4918 6000,

Important Mote: All shareholders are requested o ensure that their E-
mail IDs/KY T details are updated with BTA of the Company or with their

respective Depository Participants 3 s
For ATVO Enterprises Limited
{Formerly known as Vandana Knitwear Limited)

Place: Bhilwara (Raj.)
Date: 31.07.2026

(Kirtl Agarwal)
Company Secretary & Compliance Officer

2. | Daie of incorparation of corporata person | 43.06.2006
3. | Authority urder which comparale person 15 | ROC DELHI|
incorprabed regEsanad
4. | Comparate dendity numbarfimied B20ily | UT0100DL006PLCY 49704

identity rumber of corporate persani

43, COMMUNITY CENTRE
NEW FRIENDS COLONY, NEW DELHI,
DELHI, IMDIA, 110065

5. | Mdieess of ene reqstered ofice and
principal office {if any) of somerate person

G. | Liqudation commencement cate af
COFparate person

£3.07.2026

SIDH MANAGEMENT CORPORATE SERVICES LIMITED
CIN: LESSEDL1885PLCO1BE4E
Registered Office: E - 253, Saraswall Kun| Appartmenis 25, ILP
Extension, Patparganj, Mew Dalhi - 110 052
E-Mail: Info@sidhmanagement.in ;| Website: www sidhmanagemeanl.in
Eufract O Linaudided Standalone Financial Resulls For The 15t Cuarter Ended
30th Jure, 2028
[See Regulation 470 1) {b] of the SEBI {LODR} Regulations, 2015]

(e InLaknS )

Narme - Mr. Amit Gigta

Registration No.-
|BE1PA-CO2P-NO0O0212016-20171 D048
Email |0 - vi haliosibd@Egmail.cam

Address- C-17, Vingy Magar, Krishna Magar,
Lutkmaw, Utlar Pradesh, 226021

7. | Mame, addrass, emal addresz. iplephong
riumiber-end fe registratizn numbsr of the
liquidator

20.08,2026
Email 1D - vI.heliosidi@agmail com

&, | Lastdafe forsubmiszion of claims

Witice s hereby goven that the HELIOS IFRASTRUCTURE AND PROJECTS LTD. has commencead
valintary lquidationan 29,07 2028
The slavehplders of HELIDS INFRASTRUCTURE AND PROJECTS LTD, am kerely calbed ugai o
ghn‘t_‘lta proif of theer claims; on or bafore 28,08 2025, bo the kguidator & the address mentionad against
m¥,
The financial eredifors absal satimi] thesr prodl af Sairs by sleciioni: maans anly, A other glakehaloan
ey sLEnmil the procs af claims in person, by pos! or by siscionic maans
Submizsion of false or miskeading proods of claim shall attract penalties.
G-
Mlr. Amé Gupda - Liguldatar
Hedigs Infrastructure and Projects Lid
|EBIIPA- 02 P-N0G02 17201 E- 201 7110048

Retail Asset Cenkre: Axis Bank Ltd, 2nd Floos, Propery # 7-
AMIE BANK | E, Municipal 3903/1142116, Malhar Road, Sarabha Nagar,

Ludhiana -141001. Corporate Office: "Axis House', Block-8,
Bombay Dyeing Mills Compound, Pandurang Budhkar Marg, Worli, Mumbai-300025
Registered Office: Trishul', 3rd floor, Cpposite Samartheswar Temple, Law garden,
Ellisbriige, Ahmadabad-380006

Un ALidibed Unansited | Audibed
Clua Previous | Comasponding Year
= Dearier | Cuarter ended aiibed
Particulars 3th June ended 31s Firth June |31t Manch
m' 2026 March 2024 2025 2028
- {Refer
nadano2
1 Totalincome from Cperations St =499 618 | S7.r4
# et Profid (Loss) Tor fnae perkod
(bedore Tax, Exceplions and!
of Exlemardingry ibarms ) | 1.1 25.67 (. 56) 2521
3 |Met Profit! [Loss) for the period
bafore tax (after Excaptional and!
o Extraordinary items} 1.1 2557 L0.I56] 25,21
4 |Met Profit! {Loss] for the pariod
after taee (aftar Exceptional and!
of Extreordinary items} 1.11 2557 (.66 2930
b | Total Comprehansie Incoms for
i period [Comgrising Prodiy
{Lozs)for the periad (after )
aAngd Oithesr Camprehensive
Income [aferiax))] 1.11 2557 (0.65) £1.20
6 |Equity Share Capital 1 21175 | 21175 1175 | 21175
T |Reserves [excluding Revaluation
Rasarve as shown in the Audibed
Balanca Shestof the prawvious year)| 380,28
& |Earmings Per Share (of Rz 10/-
gach) (Mot Annualised excaptior
yearended)
Basic & Diluted {3,058 1.21 1Lk EES) L.0G
Motes

Publication of Motice regarding possession of property wis 13{4) of SARFAESI
Act 2002

Motice is hereby given under the Securitization and Reconsiruction of Financial Assets
and Enforcement of Sacurity Inferest Act. 2002 (54 of 20021 and in exercse of powers
conferred under section 13 (12} read with rule 2 of the Security Interast (Enforcament)
Rules, 2002, a demand notice was isswed on the dates mentioned against each account
and stated hereinafter calling upon them to repay the armoont within 80 days from the date
of receipt of said notice
The Bomrower Baving failed 1o repay the amount, notice is hereby given 1o the Bosmower
and the public in gensral that the wndersignad has laken possession of e property
described herein belo in exercise of powar confemed on himher under section 13{4) of
tha said Act read with Rube B ol the said Act on the dates mentionad against each account
The Borrower in particular and the public in general is hereby cautioned not 1o deal with
the propery and any dealings with the propery will be sublect to the charge of the Axtis
Bank Ltd for anamount and starest thereon,
The borrowers attention is invited to provisions of Sub-section (8} of Section 13 of
the Act, in respect of time available to redeem the secured assets.

1T aboee s anexdract alihe delated forme| of guarbery Unagsdited Fmancia Fesuils

Nibgecd wilh thiz Slock Exchanges undor Regulaleon 33 af the SEBI [Listng Obdgations

and Desclosure Requirarmeants | Regulaticns, 201 5 Thefull format of the Unaudited

Financial Results are available on the Stock Exchange websiles viz. waw.mesi.in.

The seame is Blso available on the Company’s wabsite vz waw sidhmansnement.in

21 The figures for the quarer ended 315t March, 2026, are the balanang figuras

batveearaudibed Ngures in respect of the lull Tinancial vear ended 315 March, 2026
and theyear lo dale iguras upbo the third guarier ol financial year 2025-2026,

By order of the Board

For Sidh Management Corporate Sarvices Limited

Place : Maw Delhi Babu LalJain
Date : 31.07 2026 MD and CEC
g . DIN :0246T622

ﬁHamanfEnnnﬂrIEuammluﬁMnﬂgagnrAddm:1. M/s Rao and Sons

through its Proprietor Mr Shameem Ahmad Address: Amarkot, Ponta Sahi District -
Sirmaur, HP- 173025 2. Mr. Shameam Ahmad Clo Sarjit Address: Jamnipur tappar,
Tehsil- Vikash Magar Herbertpur, Disirict- Dehradun, UR-2458142 3, Mrs Naushida Clo
Mr Shameem Ahmad Address: Jamnipur tappar, Tehsil- Vikash Nagar Herbertpur,
Digirict- Dahradun, U.K- 248742 Description of Immovable Property : All that piece
and parcel of Grampanchayal residential Propery A house measuring 250 5q. mir along
with building bul therecn comprized of khala no. 445, fazl varsh 14217 to 1426 khasra
o, 2428, situated at mouza amnipur, tehsil Vikashnagar, Distt Dehradun, UK bounded
asunder; Easl; B0 6" landisrana, West 896" Rasia 20', North 130" land of rakesh
thakur, South; 30 land of rakesh thakur

Date of Demand Notice: NPA Date Date of Possassion
14-JUL- 2035 10-APR- 2025 F-JULY-2028

Amount Quistanding as per 13-2 Netlce : Rs. 28 69 4577 (Rs Twenly Eight Lacs
Sixty Nine Thousand Four Hundred and Ninety Seven Only)

Flace; Uttarakhand
Date: 01.08.2026

=50i- Authorized Officer
Axls Bank Lid,

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insclvency and Bankruptey Board of India
iinsolvency Resolution Process for Corporate Persens) Regulations, 2016

RELEVANT PARTICULARS
1. |Kams of the corparate deblor | SURYA FOUNDRY PRIVATE LIMITED
2. _|Dals of inconporation of corporate deblor  |1B112006
3. |Aushorify under which corparate deblor is | Registrar of Comparess, NCT of Delie &

TRUHOME FINANCE LIMITED

(Formerly Known As Shriram Housing Finance Limited)

Reg.0M.: Srmivasa Tower, 15t Fooe, Door Mo, 5, O MNe. 11,

I I nd Lana, Cenalopha Road, Aharpsl Taynarmpat, Channa-500K1 48
Truhome | Head otice. Loval 3. Wocknasdt Towers, East Wing G-2 , G Block
I I EikascE | Bandra Kurla Comples, Bandra (East], Mumbai-400051

Webeiba: hitp. v iruharmsafmancie.in

SYMBOLIC POSSESSION NOTICE

Whereas, The undersigned being the authorised officer of Truhame Firance Limited
(Formedy Know as Shdiram Housing Finance Limited) ender-the Securtisation and
Reconstruction of Financial Assets and Enforcement of Sacurity Interest Act, 2002 (54 of
2002) and in exercise of powsrs conferred under-Section T3{12] read with (Rule 3} of the
Security Interest {Enforcement) Rules, 2002 issped demand nofice to the Borrowsrs defails
of which are mentianed in the fable bebow o repay the amaunt menticned in the rotice within
B0 days from the date of receipt of 1he said notice

[Tha Barrowars having Failed o rapay tha @mount, notica is heraby given to tha
Borrgwer and the public in general thal the undersigned has fzken POSSESSION of iha
property described Herain below in exercise of powers conferred aon him urder Sub Section
(4} of section 13 of Aot read with rule 3 af the securlty Intarest enforcemant) rules, 2002 on
29-8-2026.

The Borroiwer in particular and tha pubb in generalis heredy cautianed nat to deal with
ihe property -and any deatings with the property will be subject to the charge of Truhome
Finance Limited (Formesy Knoow. as Shriram Houséng Fnance Uiméed) for an amaund a5
mentianed herzir below and interas: theraon,

[The borrower's athandion is invited to provisions of sub-section (8) of section 13 of the
Act, inrespeci of fime available, ioredeamthe secured assats ]

Barrower's Name and Address

FOR THE ATTENTION OF THE CREDITORS OF
SURYA FOUNDRY PRIVATE LIMITED (A Corporate Guarantor)

Mrs. ShikshaW/o Mr. Pushpender

House No. SRS-88, First Floor,Village- Nasirpur, Palam, South West Dalhi-110045.
Also Al-House No.98, Ground Floor, Vilage-Masirpur, New Delhi-110045.

Mr. Pushpender 570 Sh. Raj Singh

House No. SR3-98, First FioorVillage- Nasirpur, Palam, South West Delhi-110045.
Alzo Al:- House No.98, Ground Floor, Village -Nagirpur, New Delhi-110045.

Igentificamon Mo of porporate debior |

4, |Addrass of tha registarad office and | Fleqgistered offica = per MCA: AG-31,
principel office {F any) of corporate deblor - | Shafimar Bagh, Maw Delhi-110068

8. |Insolvancy commencement dale in respact |290712026

of canporsda dabdar ({8 por ardar of NOLT Mew Dedi Courl-IV
i-!Epm.'iiJJ Banch) 25 July 202510 Company
{Peition ro. GP (18] 41 (ND) 2076
|asaaf20ey

({180 days from the Insabeency Commendament|
{data which iz 20th July, 2025)

EHAME.- REETESH %LAAR AGARNAL

| Registration ma.; -

|IBEIPA-DO1/P- POOBTAA017-18/11475

| Adaness; Linil no 531, 5.6, Shapaing Mal,

| DG Chawk, Retini Sedciar-03 Dl -19008&0

7. [Estimated date of casure of Ingoibvancy
resolubion process

8, |Mama end registration number of the
mnsclvency prodassional aching &s inledim
rasolution professicnal

9. |Addrass and a-mal af the nlerim
rasoluiion professional, as regietanad with |
i Baard | E-Mail carkagarwal Elgmail com

10 |Acdress and e-mal o be used foe |Adaress: Unit no 531, 5.4, Shopping Mall
porrespondence with he intenm resolution. (D0, Chawk, Rohinl Sestor-02 Delni: ~110085

___|professional |E-Mil, |psurvatoundrygmal com
11, |Last date for sebmission of <aims | 13th August 226
{{Diate of appointment af IRP = 208 Juby, 2026)

12 |Classas of cragitors.  any, under clause N4

(k) of sub-saction (BA} of section 21

ascerianed by the milenm resalufion

rrofassional
17 [heames of Psabventy Prolession s M.

denliliad io acl a% Aushorised

Rapresenlalive of creditars n-a cass

[ Throe names [of ach class)

14, |[a) Refevart Formes and

[bh Dednils of authorized representatives
Ara avaitable at

Rlalice 5 benaby gyer (b e Matiiesl Comparm Law Tribueal, My Dt Gourt:|\V {Specat Bench) has
oriered the cammancemant of & Corporete Insolvency Resolution Process dor SURYA FOLMNDRY
PRIVATE LBMITED which stands as o Corperale Guararar [or e princpal bormoeer (MUBARSK
CWERSEAS PRIVATE LIMITED | on 290 July 2026 wide Bz arder passedin (CPIIB) 41 (ND) 2026),

Thie credilees of Suryd Fourdry Proeia Limied, are heceby calked upon b sibimil thir daimes sith prool
incluting chams erising ot of the Daed of Guarantes execuled by the corparate dabitor an or befone 12
Ay FOE26, ot inlerin resolulioe prafesaanal of the adoiess sanlioned agains] artny Mo, 10,

The financial cred@ars shal submit thear claims with proaf by alectonic meens anly. 8l ather credilom
rrudry b [ clisi e il el in parrson, by pastor by ksclnonis means

Sunmizzson of falea or mislaading proofs of claim shafl atiract penalies

| MttpsiibbLgovinhom sl oanaoas
N

2di-

Restesh Kumar Agaraal

Interim Resalution Professional

Surya Foundry Private Limited

IBE Reg. no.: - IBBUIFA-DIP-PODETE20 T-1BH14TS

Eenail 1D ipsuryafoundry@Egmail.com, carkagarwabEgmail.com
AFA Valld up to 31.92.2026

Date: - HHTE02E
Place: - New Delhi

ncorporaled ¢ registenad | Hargana
{ROC-DELHI} Amount dug as par Demand Notice
4, [Corporste Identity No. / Limsted Lisbility  |U281980L2005PTC 142665

Rs.5346461/- (Rupees Fifty Three Lakh Forty Six Thousand Four Hundred Sixly One Only)
in respeci of Loan Accouni Mo. SLPHGPREDDOOS40  as on 11-May-2026 and
Rs. 5131592/ (Rupees Fiflty one Lakh Thirty Dne Thousand Five Hundred Ninety Two Only)
in respect of Loan Account Mo. SHLHGPREDOO2572 as on 11-May-2026

Date of Demand Notlce - 12-May-2026

Date of Symbolic possession — 29-Jul-2026

Date oI NPA— DE-May-2028

Description of Mortgaged Property

All that part and parcel of the properties bearing Mo.98, Entire Ground Floos, Without Rood
Rights, Dul of Khasra No. 443, Area Admeasuring 175 Sq., Yards., Situated in the Old Lal
Dora [1908-09) of Vilage Masirpur, New Delhi. And Properly bearing Mo, 98, (Hew
Ho.SRS-98) Entire Firs! Floor, With Rool Rights, Dul of Khasra No, 443, Area Admeasuring
175 54, Yards., SHuatad in the 0ld Lal Dora (1908-09) of Village Nasispur, New Delhi.

Borrower's Name and Address

Mr. Rahul Yerma 5/'o Sh. Bhairav Prasad Verma

House No. RZ [-231, Plot No.2, 4th Floor, Gali No.13,

Dashrath Purd Village-Dabd, South Wes! Delhi-110045.

Alzo AL House Mo. RZ-63, Upper Ground Floor, Near-Samsan Ghal,

Dabri Extension, Village-Dabr, Hew Delhi-110045.

Also AT: House Ne. RZ-171/1-8, Gali No.5, Durga Park, Near-Solanki Public Schaal,
Village- Nasirpur, South West Delhi-110045,

Mrs. Sapna Dass W/o Mr. Rahul Verma

House Mo, RZ-171/1-B, Gali Mo.5, Durga Park, Near-Solanki Public Schoal,
Village- Nasirpur, South West Delhi-110045.

Also AT: Houze Mo, RE-63, Upper Ground Floor, Near-Samsan Ghat,

Dabri Extension, Village-Dabel, Mew Delhi-110045.

Amount due as per Demand Nolice

Rz.44.34.114/- (Rupees Forly Four Lakh Thirty Four Thousand Ope Hundred Fourieen
Only} in respect of Loan Account Mo. THLHGPREODDS5S1 as on 11-May-2028, and
Rs.2.02 564/ (Rupees Two Lakh Two Thousand Five Hundred and Sixty Four Only) in
respect of Loan Account Mo, TULHGPREDDDS552 as on 11-May-2026

Data of Damand Notice — 18-May-2026

Date of Symbodic possassion- 29-July-2026, Date of NPA — 06-May-2026

Description of Morlgaged Praperty

All that part and parcel of ihe properiies bearing Mo, RZ-63, Upper Ground Floor Without
Rool Rights, Duf of Khasra No. 31/2, Area Admeasuring 100 Sq., Yards., SHuated in the
arga of Village-Dabrd, Colony Know as Dabrd Extension, New Delhi-110045.

Boundaries of the said Property :-East: Plol Ho. A-B2 |, West: Other's Property

Morth: Road 20FL Wide , South: Diher's Proparly

epaper.financialexpréss.mnp ® o

Loy I A Bra office: Office No 8 orthex Towe
=SNG FIRAMILCE A-9 building P, Pitampura 0034

Contact : ZRM: Mr. Pawan Kumar Pandey - 8010562716 | RLM: Mr. Parmod Chand - 9990338759
RRM: Mr. Shashi Mishra - 9718025302 | Email: Auction@hindujahousingfinance.com

NOTICE OF SALE THROUGH PRIVATE TREATY
SALE OF IMMOVABLE ASSETS MORTGAGED TO HHFL UNDER THE SARFAESI ACT, 2002 READ
WITHPROVISO TORULE 8(8) AND 9(1).
The undersigned, as Authorized Officer of HHFL, has taken possession of the schedule property under
Section 14(1) of the SARFAESI Act. Public at large is hereby informed that the secured property described
in the Schedule is available for sale through Private Treaty/Public E-Auction, on terms agreeable to
HHFL, for realization of its dues on an “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER THERE
IS” basis.
Standard Terms & Conditions
1. Sale will be conducted strictly on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER THERE |S”
basis. 2. Purchaser must deposit 10% of the offered amount along with the application and KYC
documents. This will be adjusted against the 25% deposit required upon acceptance. No interest shall be
payable on the EMD. 3. On acceptance of the offer by HHFL, purchaser must deposit 25% of the sale
consideration (inclusive of the initial 10%) by the next working day. 4. Balance 75% of the sale
consideration must be paid within 15 days of confirmation of sale. 5. Failure to remit amounts within
stipulated timelines will result in automatic forfeiture of all deposits made, including the initial 10% and the
property may be resold without further notice. 6. If HHFL does not accept the offer, the initial 10% deposit
will be refunded without interest. 7. For bids exceeding RS. 50,00,000/- the successful purchaser must
remit 1% TDS under Section 194-1Aof the Income TaxAct. 8. The property is sold with all existing and future
encumbrances, whether known or unknown to HHFL. HHFL shall not be responsible for any third party
claims, rights, or statutory dues. 9. Purchaser must conductindependent due diligence on all aspects of the
property. No claims will be entertained later. 10. HHFL reserves the right to reject any offer or cancel the
auction without assigning reasons. 11. Auction/bidding shall only be through “online electronic mode”
through the website www.bankeauctions.com Or Auction provided by the service provider M/s C1 India
Pvt. Ltd., 12. The bidders may participate from their place of choice through online portal. Secured
Creditor/service provider shall not be held responsible for the any internet connectivity issue. 13. For any
details on e-auction prospective bidders may contact the Service Provider M/s C1 India Pvt. Ltd., having its
corporate office at Plot No. 68, 3rd Floor, Sector - 44, Gurgaon, Haryana-122003 (Contact Person
Mr. Mithalesh, Mobile No. 7080804466, Email: Mithalesh.kumar@c1india.com, Email:tn@c1india.com,
Prabhakaran.Malaichamy@c1india.com & Support (Helpline) Mobile No. +91-7291981124/25/26,
Support Email — Support@bankeauction.com. 14. For participating in the e-auction sale, the intending
bidders should register their name at https://www.bankeauctions.com well in advance and shall get the
user ID and password. Intending bidders are advised to change only the password immediately upon
receiving it from the service provider. 15. For participating in e-auction, intending bidders have to deposit a
refundable Earnest Money Deposit (EMD) i.e. 10% OF RESERVE PRICE (as mentioned above) shall be
payable by interested bidders through Demand Draft/NEFT/RTGS in favour of “Hinduja Housing Finance
Limited”. 16. Interested parties may contact the Authorized Officer for details and submit Offer, EMD along
with KYC documents on or before 17-08-2026 at 5.00 p.m. 17. Successful auction Purchaser shall bear all
stamp duty, registration fees, taxes and other statutory expenses related to the mortgaged property.
18. The Borrowers'/Mortgagors’ right of redemption under Section 13(8) of the SARFAESI Act stands
extinguished upon the date of publication of this notice as per the latest judicial mandates. 19. Sale shall be
conducted in accordance with the provisions of the SARFAESIActand Rules.

SCHEDULE

Description of the Property (Secured Asset):

Property Bearing No. 74-A, Second Floor (Back Side), without Roof Rights, area measuring 40 Sq. Yards,
i.e. 33.44 Sq. Meters, Out of total area measuring 100 Sq. Yds. Out of Khasra No. 252, situated in the area
of village Nawada, and the colony Known as Laxmi Vihar, Gali No. 5, Uttam Nagar, New Delhi- 110059
Boundaries: East— Other Plot, West— Other Plot, North — Gali 10 feet, South — Road 20 feet

Outstanding amount: Rs. 17,52,378/- ((Rupees Seventeen lakh Fifty Two Thousand Three Hundred
Seventy Eightonly) as on 26/02/2025

Reserve Price: Rs. 11,50,000/- (Rupees Eleven Lakh Fifty Thousand Only)

EMD: Rs. 1,50,000/- (Rupees One Lakh Fifty Thousand Only)

LOAN NO: DL/NGL/MEBH/A000000526  Borrowers Name: 1. Mr. Alok Kumar, 2. Mrs. Bindu

EMD Deposition Last Date: 17-08-2026 il 1700 hrs.
Date/Time of E-Auction: 18-08-2026, 1100hrs-1300 hrs.

Date: 01.08.2026, Place: Delhi

Bid Increase Amount: Rs. 10,000/- L
Authorised Officer, For Hinduja Housing Finance Limited

SAI CAPITAL LIMITED

Regd. Office: G-25, GROUND FLOOR, RASVILAS SALCON D-1,
SAKET DISTRICT CENTRE, SAKET, NEW DELHI, SOUTH DELHI -110017
(CIN: L74110DL1995PLCOGITET), E mail: csi@saicapital.co.in,

Ph: 011-40234681, Website: www.saicapital.co.in

NOTICE OF 31" ANNUAL GENERAL MEETING OF THE MEMBERS OF M/s. SAl
CAPITAL LIMITED TO BE HELD THROUGH VIDEQO CONFERENCING/IOTHER
AUDIO-VISUAL MEANS [VCIOAVM)

Motice is hersby given that the 31" Annual Gensral Mesting ("AGM") of Members of Mis.
Sal Capital Limded {*Comgpany”) &5 scheduded to be held on Tuesday, August 25, 2026 at
12,30 PM. Indian Standard Time (IST), through Video Conferencing ("VC) / Other Audio
Visual Means ("OAVMT). Tha venua of tha Meeting shall be deemed to ba the Registered
Offica of the Company ie., G-23, Ground Floor, Rasvilas Salcon D-1, Saket District
Centre, Saket, South e, New Dealhi-110017,

The Ministry of Corporate Affairs {'WMCA”") vide its General Circular Mo, 0202025 dated
Septermber 22, 2025, read with the Circulars issued earlier in this regard, have aflowed
companies to conduct their AGMs and EGMs through VEADAVM till further orders and the
provisions of the Secuntes and Exchange Board of india (Listing Cbigations and
Disclosure Requirements) Ragulations, 2015 ("5EBI Listing Regulations™), including the
Circdars, Master Caculars and quidelines isswed by the Securites and Exchange Board
of Incka (*SEBI") from fime: to time in this regard,, also peemitted the holding of General
Meetings through VC/ QAWM. withaut the physical presence of Mambers af a common
Verug

In compliance with the above Circulars, Notice of 31" Annual General Meesting, Direcors'
Report, Report on Corporate Governancs, Standalone & Consolidated Auditar's Reports,
and Financial Statements for the Financial Year ended on March 31, 2026, and details of
Remote E-voling have been sent to all the Shareholders elactronica®y whose e-mail d. 1s
registered or gvailable with the Company/RTA. The date of completion of sending of
Natice of 31" AGM to Sharsholders s July 30, 2026,

If your e-mall Id Is not registered with the Company/RTA, kindly follow the beiow
menkoned sieps:

A letter providing weab-link and QR Code foraccessing the Integrated Annual Repon for
Financia! Year 2026-26will be dispatched o those Shansholdars who have nol registerad
their a-rmad addrass with their respective DP Regestrar and Transher Agent ("RTA") of the
Company, |2, M AlankitAssignments Limited.

1. For Shareholders who hold Shares in Physical mode:

Shaneholders should furmish thelr &-mail 1., mobile nember & other details m Form 1SR
along with other relevant Forms as prescnbed by SEBI to the Company's Registrar and
Transfer Agent, Mfs. Alankit Assignments Limited at their office siuated at 205208,
Anarkali Complex; Jhandewalan Extension, New Delhi = 110055, India or at their e-mail
|d. i &.. infoffakankit com.

The requisite Forms are available on the Company's websita al
hittp: ! fwetiw, saicapital oo ind and on Company's RTA'S website www alankd.com

Z. For Shareholders who hold Shares in Demat mode:

Sharehoiters should update therr e-mall [d. m their Demal accounl as per the process
aivised by thair respective Depasitary Parbicipant

Fursuant io Section 108 of the Companias Act, 2013 read with Rule 20 of ihe Companies
(Managament and Administration) Rules, 2014, as amandad from time to fima, and ather
applicable provigions of the Companies Act 2013, and Regulation 44 of SEBI (listing
Chbligations and Disclosure Requirements) Regulations, 2015, and Secratanal Standards
on General Meatings ("55-2") issued by the Instide of Company Secratares of India, the
Company has provided the faclty 1o s Shareholders to casl their vole on all the
Resohsions set forth in the Notice convening the 31° AGM using electronic vofing system
(*ramote e-\oting”) provided by M's, National Securities Depository Limited (NSDL). The
defailed procedureinstructions in this respact have been provided In Modes fo the Natice
of 31" AGM.

Sharehoiders of the Company holding Sharas adhar in Physical farm orin Demateraized
farrm, as on the Cut-off date i.e., Wednesday, August 19, 2026, may cas! their vole
electroncally. The e-Voting period shall commence on Saturday, August 22, 2026 at
09:00 A.M. {IST) and ends on Monday, August 24, 2026 at 05:00 P-M. (IST). The &-
Yoting module shall be disabled by NSDL for voling after (5200 PM. (15T an Monday,
August 24, 2026. Those who are not Shareholdars on the Cut-off date should acoondingly
fraat tha AGM Notice for information purposas only. Once the vota on a Resolution is cast
by the Shareholder, hiaishe shall not be allowed to change It subsaquently. The veting
rights of Sharsholders shall be in proportion tothe Shares held by them in the fotsf pald-up
Equity Share Capital of the Company a5 on the Cul-off date. Shareholders who have
already cast their vabes through remate e-Vioting prior to the 31" AGM. may also attend the
AGM bud shall rot be entiled to cast their vales again, Members attending the 31" AGM
whi have not casttheir votes through remote a-\oling shall be able o exercise thewr vating
rights during the 31" AGM.

Persons who acquire Shares and becomea a Shareholder of the Company after dispaich
of the Motice and holds Shares on the Cut-off date L.e., Wednesday, August 19, 2026,
arg requaestad fo referio the Notice of AGM for the procass to ba adopted for obtaining the
LISER bd. and Password for casting theer Viole,

The Company has appointed Ms. Ritw Mahajan, Practicng Company Secretary (Cof
Mo.: 22818), Proprietar of Mis, Ritu Mahajan 8 Associates, Company Secrefaries, a5 the
Scnutinizer to scrutinize the e-voling process inafair and fransparent manner,

Tha Register of Members and the Shara Transfar Books of the Company will remain
closed from Tuesday, Wednesday, August 19, 2026 to Tuesday, August 25, 2026
(both days inclusive).

Further, it is haraby infermed that pursuant to Section 160 of the CompaniesAct 2013 read
with Rule 13 of the Cornganies [Appoimtment and Cualification of Dinectors) Rules, 2014,
Ihe Company has recaived a Nobica in writing prapesing the candidature of Dr, Niraj
Kumar Singh (DIN: 00233396) for re-appoiniment &5 Chasman and Managing Deector,
for a sacond ferm, at the ensuing 31° AGM scheduled to be held on Tuesday, August 25,
2026 at 12.30 P-M. {IST), through VCI OAVM. Members are requasted 1o take nate of this
Motice and cast theirvate by remobe e-vating.

Mambers who wizh to express their views or seek any quenes during tha 31st Annual
General Meeting ("AGM") may register themsalves as a Speaker by sending a request
frorm their registered e-mail address to csi@saicapital.co.in, mentioning their Nama, DP 1D
and Client ID/Folio Member, and mobie number, It may be nofed that registration of
Speakers al the AGM will strictly be on a “First Come First Served” basis. The Company
raserdes the rght to lime the number of Speakers at the AGM depending upon constaaints
ol fime.

Further, Members desirous of seeking any mformafion regarding tha Financial
Statements or any matter to ba placad befora the 31st AGM are requested to send thair
gueries i advance from their registered a-mad address to cs@lisascapital co.n 5o as o
reach thi Company lalast by 0500 PM. (15T) on Manday, August 17, 2026, to enable the
Carmpany to sutably respond to such queries during the AGE. Only those Members who
have registered themselves as 8 Speaker and submitled their queries within the
aforamentioned limeling shall be permitted lo speak a1 the AGM. The Company reserves
the nght to restrct the number of questions and number of Speakers, as appropriate, to
ensure the smaoth conduct of the 315t AGM.

Shareholders who nead assistanca bafore or during the AGM with usa of technalogy arin
case of any quarias or IS5Ues o grevances pertaineng to-e-\ioling, may please refier 1o
Help/FAQ section available at wew.svoling nsdl.com or call on 022-3367000 or send a
reguest al evolmg@nsdlcoin. Altermatively, Members may also wiite 10 the Company
Secretary of the Company at cs@saicapital co.in

For Sai Capital Limited
Sdi-

Place: Delhi St~ Autharised Offices- Truhome Finance Limied | | Date: 31.07.2026 Dr. Niraj Kumar Singh
Dale - 20007 2026 Earlier Known &5 Sheiram Howsing Bnance Liméded) Place: New Delhi Chairman & Managing Director
New Delhi e O
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Financial Results Rs. in Lakhs
Three months ended / As at Year ended / As at
SN| Particulars June 30, 2026 June 30, 2025 March 31, 2026
Unaudited Unaudited Unaudited
1| Insurance Revenue 2,27,372 1,76,861 7,82,910
2 | Profit / (Loss) for the period (before Tax, Exceptional and/or Extraordinary items) 18,374 9,792 46,246
3 | Profit / (Loss) for the period before tax (after Exceptional and/or Extraordinary items) 18,374 9,792 46,246
4 | Profit / (Loss) for the period after tax (after Exceptional and/or Extraordinary items) 13,780 7,144 36,525
5| Tl Comprchersie e or e perid o Prof s o 29 1312 24409
6 | Equity Share Capital 1,84,923 1,84,506 1,84,746
7 | Other Equity 1,98,655 1,61,047 1,74,181
5 Reserves (e.xcluding Revaluc‘j\tion Reserve) as shown in the Audited Balance Sheet ) ) (24 644)
of the previous year. (Note-5)
9 | Securities Premium Account 1,99,981 1,98,425 1,98,825
10| Net Worth 3.83,578 3,45,553 3,58,927
11| Paid up Debt Capital / Outstanding Debt 25,000 25,000 25,000
12| Outstanding Redeemable Preference Shares N.A. N.A. N.A.
13| Debt Equity Ratio (Note-1) 0.07 0.08 0.07
14| Earnings Per Share (face value of Rs. 10/- each) (for continuing and discontinued operations)-
(i) Basic (in Rs.) 0.75 0.39 1.98
(i) Diluted (in Rs.) 0.74 0.39 1.97
15| Capital Redemption Reserve N.A. N.A. N.A.
16| Debenture Redemption Reserve (Note-4) N.A. N.A. N.A.
17| Debt Service Coverage Ratio (Note-2) 28.22 15.53 18.10
18| Interest Service Coverage Ratio (Note-3) 28.22 15.53 18.10
Notes:

1. DebtEquity Ratiois calculated as Total Borrowings divided by Net Worth.

2. Debt Service Coverage Ratio is computed as Profit before Interest and Tax divided by Interest expense 5.
together with principal repayments of borrowings made during the period.

3. Interest Service Coverage Ratio is computed as Profit before Interest and Tax divided by Interest expense 6.

on borrowings.

4. The provisions of Section 71 of the Companies Act, 201 3 read with Rule 18 of the Companies (Share
Capital and Debentures) Amendment Rules, 201 4 are applicable to the Company. However, as per Rule
18, Debenture Redemption Reserve shall be created out of profits of the Company available for payment
of dividend, since the Company's equity shares are listed as atJune 30, 2026 and the Company does not
have profits which are available for payment of dividend, hence no Debenture Redemption Reserve is

Place: Gurugram

Date: July 30, 2026

being created.

The Reserves figure as at March 31, 2026, comes from financial statements prepared under Ind-AS.
Since thisis the company's first year adopting Ind-AS, these figures undergone a limited review.

The above is an extract of the detailed format of Quarterly and Year to date Financial Results filed with the

Stock Exchange under Reqgulation 33 and 52 of the SEBI (Listing Obligations and Disclosure

The Financial Results can be accessed
by scanning this QR Code.

Requirements) Regulations, 2015. The full format of Quarterly and Year to date Financial Results are
available on the website of Stock Exchanges (www.nseindia.com) & (www.bseindia.com) and the
Company's website (www.nivabupa.com). The said Financial Results have been reviewed by the Audit
Committee and are approved by the Board of Directors in the meeting held on July 30, 2026 and such
results were reviewed by the Joint Statutory Auditors.

For and on behalf of Board of Directors

Sd/-

Krishnan Ramachandran

Managing Director & Chief Executive Officer
(DIN:08719264)

Insurance is a subject matter of solicitation. Niva Bupa Health Insurance Company Limited (IRDAI Registration Number 145). 'Bupa’ and '"HEARTBEAT' logo are registered trademarks of their respective owners and are being used by Niva Bupa
Health Insurance Company Limited under license. IRDAI Registration No. 145. Registered Office: C-98, First Floor, Lajpat Nagar, Part 1, New Delhi-110024, Corporate Office: 3rd Floor, Capital Cyberscape, Golf Course Extension Road, Sector-
59, Gurugram-122101 (Haryana). CINNo. L6 6000DL2008PLC18291 8. Customer HelplineNo.: 1860-500-8888. Website: www.nivabupa.com.
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